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INTRODUCTION

|, the Chalmersor; Pubdic Aceounts Committee (2018-17), having been
auihotised by the Commities, do present this Seventy-Second Report (Sixieenth Lok
Sabha) on Action Taken by the Government on the Ohservations/Recormmendations of
the Commiitee confained in their- Thity-Fourth Report {Sideenth Lok Sabha) on

'‘Employecs: Provident. Fund Drgamsatmn refating to the Ministry of Labaur and
77 Employment. - T

2. The Thirt:.frF_oLtrth Report wag prescinted-to Lok Sabhafiald in Raiya -Sabba on
22. Decembor 2015, Replies of the Government to the Observations/
Recommendations contained in the Report were received on 22 Decernber 2016. The
Public Accounts Commitiee considered and adopted the Scventy-Second Repoit at
their sitting held on 06 April 2017, Minutes of the Siﬁing are given at Appendix-t.

3 1 or facility " of ‘referchee and convenience,  the  Observations  and )
Recoruyncndations of the Committee have heen printed in firick ftype ll't the: baody of the
Report.

4, The Commitiee place on record their appreciation of the assistance rendered to
them in the matter by the Office of the Comptrolier and Auditor General of India,

- 5 An analysts of the Acton Taken by the buvermﬁént on  the
Observalions/Recommendations contained in the Thirly- I‘ourth Rppmt {Sixteenth Lok
Sahha) is given at Appendix-l. .

NEW DELH; PROF. K.V. THOMAS
o6 April, 2047 : - Chairperson

& Chaitra, 1938 {Saka] - Public Accounts Committee
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- ' : . - GHAPTER -1
— | REPORT .
this "Repart of the Public Acmunts Camm:ttc:r‘ deals with Action "Iaken by the
- Govepment on the Dhsewa‘nDnsfhemmmendatmns of the Gomnnﬁee contained in their
~ Thirty- f{}urth hepurt {Sixteenih Luk Sabha} on "‘Emp!nyees' Provident Faund
Drgamzatmn“ based on the G&HG Repm’[ NO 32 Df 2D13 selatmg tn the Muustry nf Lahc:ur

and Employment.

2. The 34™ Report {Sixteenth Lok Sabha) was presented fo Lok Sabhafaid in Rajya
Sabha on 22.12.2015. [t contained 20 Ohservations/Recomimendations,  Aclion Taken
Notes in respect of all the Obsewvalions/Recammendations havo been received from the

Ministry of Labour and Cimployment and calegorzod as under: ) -

1)) ObservationsfRecoinmendations of the Committee which havc bean accepted
by the Government:

Paragraph Nos. 1,3.4,5,8,10,14,15,16,18,20
Total: 11
Chapter- il

(i}  Observations/Recoramendations which the Committee do not desire to pursue-
iri view of the replies reccived from the Govornment:

-NIL- .
Total: MIL
Chaptar- il

{iiy  Observalions/Recommendations in respect of which repliss of Government
have not been accepted by the Comimittee and which requires relleration:

Paragraph Nos.- 2,9,11,43,1%
- Total: &
Chaptera v

(v} Observations/Recommendations in respect r;:uf ‘which Govemment have
furnished interim replies:

a

o - _ ' Paragraph Nos. 7,8,12,17

: . . ‘Total: 4
v - o Chapter- ¥V



‘% The dotailed examination of the subject by the Committee had revealed _certain |

shodeomings/deficiencies on the part of the Ministry of Lahour & Employment which-inier-

affa included hinh administrative chiardes, persistent savings ranging from 7.22% to 30.51%,

delay in submission of Valuation Reparts by the acluary, shortfalls in conducting_stirveys,

inadequate number of inspectiens, lethargic approach of the EPFQ in issuing of nofification _

for coverage of establishments voluntarily and minus balances in subscribers' accourts. The

' Committee had accordingly givén their Qbservations/Recommendations in their Thirly-fourth
Report. L ' "
4. The Action Taken Notes furnished by the Minisiry of Labour and Employment have

been reproduced in the relevant Chapters of this Raport. The Committes will now deal with

action taken by _tﬁe Government on their Obsorvations/Recommendations which etther need

reiteration or mesit comenents. The Commities desire that Action Taken Note in respect of

Ghﬁewatiuﬁszécc:mmcndatiqns contained in Chapler | and final action taken reples in
respect of the Recammendations contained in Chapter V for which interitm replies have boen
- given by the Government may be fumisted lo them within six months of the Presentation of

the Report to the House.
L PROVISION OF SQGIAL SECURITY BENEFITS

Recommendation Para No, 2
5. The Committee noté'd_that as per ihe -suwcy carfied out by the National Sample _
Survey Organisalion in the year 2009-10, the total employment, in both organized and
“unorganized sectors in the muntw was of the order n::f 45.3 crares comprising around 2.8

crore Tn the organized sec:tor aind the halance 437 crore warkera in t‘ne unﬂrgamzer:i secior.

The Committee obsewed' that since majority of the workforce in ndia is working n the
- unotganized seclor, the welfare Schemes of the Government of India-should kave e lici

'prw%mns for cnuetmg those workers. The Committes felf that consldenng the huge

numbers .of unurgamzed workers, hd Tovernment shoild implement: a-universs Scheme-- - -
for coverage of maximum workers o social security benefits including provident fund and
pension. Since EPFO alicady has experience-and infrastructure=avaiiable foe implementing ..

 such Schemes the EPFO Scheme can- also he. hr.reakcd!motitfmcﬁ tr:s include _aEI such

workers. The Committee also desired that the Government “stildy such Scherunes. be!H@l- —_—

tmp[emented M other counlries and include fheir hest practices inthe mncﬁtfsed Scheme.



3 .
The Ministry in their Action Taken Nutes have skated as ufier:

"“Efforts are heing made to increasc the coverage and complianco for construction
workers. The progress in this aréa is being regufarly monitored by the Sub-
Comimittes of Central Board of Trustees, (EPF) an Construction YWorkers, _

To ensure vpdation and uploading of contractors’ workers' details, a circular was
issued on 07-03-2016. The said facility is being further modified and improved sa that
the workers engadged through confractors get their due benefits.

Further, the proposed cuomprehcnsive amendment to The Employess Provident Fund
and Miscellansous Provisions (EPF & MP) Act, 1952 which has been sent to the
Cabinet Sccretariat seeking approval of Union Cabinet, brings establishments

- employing botweon 10 and 19 persons under the ambit of the Act. This will extend
" social security to a latge nuinber of workers.®

undes:

While vetting the said ATNs, the Audil inade the following comments:

"Hon'ble Commiltes. haf; recommanded that'

a. erfare Schomes of Gol shouid hewe implicil prowsmm for covering the
_ unorgatized sector workers. )
b. . Golshould implement a univorsal scheme for coverage of maximumn workers
for social security benefiis.
C. EPF Scheime can also be twmkedfmodlﬁed to inclide all urmrganiﬂad sector
workets,
d.  Gol should study similar schemes being implamented by other countries.

Ministry’s replies did not specifically address these issues”

In their further comments to the above audit Gbéewatiozﬁ, the Ministry stated as

"Effarts are belng made to morease the -c:c:-veragc and compiiance for unorganized
workers in construction industry. The pregress in this area is regulatly monitored by
ihe Sub-Committce of Central Board of Trustes, (EPT-) on Construction Workers,

For updationfupleading of details of contractors’ workers including those in

unorganized sector, a detailed circuiar was issued on 47.03,2018, The said facility is
being furher modifled and wnproved so that the unorganized workers engagsd
through contractors get due henefits.

Further, the proposed comprehensive amendment to The FPF & MP Act, 18582

which has becn sent to the Cabinet Secretanat secking approval of Union Cabinet,

brings establishments employing between 10 and 19 persons under the ambit of the

Act; thus providing social securily to a large number of unorganized workers.

itis informed that many of the unorganpized woikers are currently employed in such
occupations where the number of employees per employer may be much telow 18,

For instance, a domestic warker may be working in one household or even for three

households. So, the number of cmployee is one but the number of employars is
three. A similar siation may obtain in the case of Auto Rickshaw Drivers and other
self employed persons also, 5o, unorganized warkers cannot be brought under the
purview of EPF & MP Act, 1952 as # is nof administratively feasible fo make their

~employer liable for filing of relurns under EPF Scheme, 1952 and the cost of

administering PF Scheme for such workeis will outweigh the benefils thereon”. -



4.

9. - The Gommittee had recommended that a Universal Scheme for coverage of
entire workforce for social szcurily benefits including Provident Fund and pension be
implemented by the Government and since EPFQ alrcady had experience and
infrastructure  for implementing such sc'heme, the EPFO scheme .may be
tweaked/modified to include all such workers. The Committec m;nte from the reply of
the Government that unorganii_nd workers cannct be hrought under the i:l_uruiew of
the EPF & I'-.ﬂ,P. Act, 1952 as it__i:i". not administratively ?eas_i_bie to make their employer
flabie for -filiﬁg of return under EPF Scheme, *.1952 Iand the cost of acimiﬁisiering PF
scheme from sﬁch workers will outweigh the benefits thereon. The Committee wouid
lilke fo draw attenfion of EPFO towards ES!| Bcheme, administered by the same
~Ministry where a proposal for bringing a!l such workers under the scheme is _i.mdc:r
consideration. The Commitiee cbserve that under ESI Scheme also the employers
{:dh’tribllt& fowards the benefiis admissiﬁle te cmployees and, therefore, desire that
the EPFO may include unorganized workers under the scheme. As regards workers
with multipie employers, the Committec are of the considered view that in such cascs
" the eﬁ"lplayers conéribution may be done away-with and benefits admis_éihlr: may be
calculated accordingly. The Committee would like {o be apprised of the steps take_ﬁ
by EPFO in this regard within four months of the ]jr.nsentatinn of this report. - The
GCommittee are of the strong view that the avowed ohjective of Government should be
to provide old age benefits to every citizen of the country and for achicving this
objective, the Government should have a universal scheme for providing all the
. socia! security hbencfits under one umbreila and ,therefore, all sinmtilar schemes may

ke merged with emphasis on efficient administration and maximum returns.
I, REVIEW OF THE EPF SCHEME

Recoimmendation Para No. 2
10 The Committee noted thaf as per the 1991 censu_é1 39 percent -e::f the peaple aged 60 -
years and ahove continue 1o be in the labour forco. The Cominitlee obsetved thal the social
scourity benefits provide social stabiity to the sociely and thercfore, dosired that as the
Scheme providos old age bencfits in the form of provident fund and pension, the Ministry
shoutd camestly endéavour {o increase the coverage under tho EPF Scheme both in terms
of number of beneficiaries and in fenns of the areas covered and further felt that in oder to

provide maximum public assistance to the elderly, unemployed sick and disabled as
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envisaged in the Directive Principles of State Policy, the Scheme should be reviewed!

modified $o as to include unemployment insurance and gratuily under the Scherme.

11,

The Mlmstw in their Actu:m Taken Notes have sfated as under:

"EPF & MP Act, 1952 already extends to the whole of India exﬂept the State of -
Jammu.and Kashmir. Thetefare, there is no possibility of increasing the couerage
under EPF & MP Act, 1952 in terms of geographical areas covered.

A proposal for comprzhensive . ‘amendment to The EPF & MP Act, 1952 which has
been scni fo the Cabinet Secretariat seeking approval of Union cabmet will increase
the coverage under the Act in“terms of number of bencficiaries in the follewing i

- ways:

) Act.,

12.

The establishments employing 20 or more pefsons are covered under the Act The
amendment will cover ali establishments emplnymg 10 of more persons under the

The Act abphes only to factories engaged in industnies specified in Schedule ! and to
classes of establishments nolificd by the Confral Government. The amendment will
make the Act applicable to all establishmenis regardless of their industry.”

While vetting the said ATNs, the Audit made the: following comments:

"Ministry's replies did not specifically address the recommendation made by the
Hor'ble Committce. The PAC has desired that the Ministry should endeavour to
ncrease the coverage both in terms of beneficiaries and areas covered. However,

the Ministry has replied taking it as geegraphical coverage only. '
The Scheme should be reviewed/modified su as to include unempioyment insurance
and. gratuity under the scheme. However, the Ministry has not apprised the PAC
about the steps taken by it to |nc!ude gratuity and unemployment insurance LEF‘I{:IEI‘ the

* . amended Act®

13.

under

in their further comments to the above said audit observation, the Ministry stated as

"A proposal for comprehensive amendmert (o the EPF & MP Act, 1952 which has
been sert to the Cabinet Secretariat seeking approvat of Union Cabinet, will
increase the coverage under the Act in ferms of nuwmber of beneficiaries i the
following lwo ways:

Al present, establishment employing 20 or more persons are covered under the

Act. The amendment will cover all eslabhshments employing 10 of More persons
under the Act.
At present, the Act applies only fo factaries engaged in industries specified in
Schedule | and fo classes of establishments notified by the Central Government.
The amendment will make the Act applicable to all establishments regqrdles&. of
_ their industry.
Payment of gratuily is gmfem'?d by the Payment of Gratuity Act, 1972, This Act is
adiministered by the babour depaftmenis " of the Stale Governments, Un-
employment Ihsurance is not under present EDLT Scheme in which insurance Is
linked to the depomt Thereft::»re unempiayment Instrance is ru:rt financially foasible
at this 1un::ture
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th.  The Committee had desired that the EPF scheme be universalized both in
terms of heneficiaries ar_‘id the arcas covered and had further recommended that in
order to provide maximum public assistance to the elderly, unempioyed and disabled,
the scheme shouid be reviewed!médifiecl to include unemployment Insurance and
gratuity under the scheme, The Commitiee note from the reply of the Ministry/EPFO
that a Proposal for comprehensive amendment fo the EPF & MP Act, 1952 has been
sent fo the Gahinet Secrefariat for the approval {:f Union cabinet whlch iricludes
provisions for covering all establishments cmplaying 10 of more persans under the
Act and application of Act fo al estab_!ishme.nts regardless of their industry. The
Committee while appreciating the efforts of the Ministry reiterate their earlier
recommendation that gradually all establishmentis irrespective of numbers employed
by them he covercd under the Act  The Cnmmiﬁee. furthsr reiterate that the
Coﬁperaﬁve Societies be alsc hrought under the ambit of the Act. The Committee
also desire that once the proposed amendments are approved, the MinistryfEPFO
may aggressively spread awareness about the advantages of the scheme not only
amongst the employers but also amongst the lahour force.

The Committee nofe from the reply of the Ministry that uretployment
insuram;e is not under the present EDL] Scheme in which insurance is linked to the
depnsii,- therefore, unemployment insurance is not feasible at this juncture. The
Commitiee arc—:- of the view that the employcesfsubscribers of the EPFO Scheme who -
have been depositing their contributions reqularly while in service descrve to get
kenefits during the phases when they are rendered jobless due to reasons such as
old age; illness, disability or refrenchment. As regards gratuity alse, the Commitiee
are of the considered opinion that all benefits related to superannuation/death
sickness/disability of an employee should be covered undes onhe s-cheme. The
Cc:rﬁmittee therefore, rciterate their earlier recommendation that the scheme should
be reviewed!modified 6 as to incfude unemployment insurance and gratunty under

the 5cimme

I, NEED FOR REVIEW OF ADMINISTRATIVE COSTS AND BENEFITS

_ _ Recommendation Para No. 9
15.  The Committee noled that the income of EPFG collected by way of adminisirative

charges has hoen significantly and consistently more than its expenditure on running of the
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schemes and lhat the CPFO had large amount of accumuated surpluses indicating the
need for ratiopsalizing the percentage of adminisbative expenses charged from iﬁe
employers. The Gummit_‘_tee recommended thaﬁ since the computerization of all the funchions
of EPFO has been completed, the Ministry need to underdake a review of the administrative
costs being incurred, the reduction in costs owing computarization and the measures that
can. be taken tc; reduce them further sé_ as to pass the benefé;ﬁ_ﬂf reduction in costs fo the
subscribers and that the possibility of mesting out the administrative costs out of the su}psus
heing credited to the accounts of EF‘FC} every year imay also be explored. |

16. . The Ministry in their Action Taken Notes have stated as under:

"The gap between the confribufion received and administrative expenses has been
brought down by reduction in administrative charges from 1.10% to 8.85% of pay.
The reduction in the rate of administrative charges - has been notified vide
Nofification No. 323{k) dated 02.02.2015. A further reduction in administralive
charges can be explored. However, B may nol bo desirablc to meel the
administralive expenses from the surplus since thero 15 a massive defict in the
Staff Pension & Graluity Fund as well as provisioning has to bo made lowards
asscssed ducs by the Service Tax Department.”

17, ‘Whiic'vetting the said ATNs, the Audit made the following comments:

"Winistry may apprisc the PAC of the steps being taken by it for further reduction in
the administrative {:hargos

18, In their futher comiments fo e above audit observation, the Ministry stated as .
unger; '

"A proposal to reduce the administrative charges from 0.85% to 0.65% of pay was
ptaccd before the Central Board of Trustees, EPF in its 208th meeting held on
16.09.2015. The said proposal was deferred by the Board. The employers’
representatives felt that the proposat may be agreed to and, if required, the charges
cauld be increased in future. However, the employees’ reprascntatives felt that the
existing funding reguirements of Siaff Pension & Grafuity Fund, purchase of office
building, fikely impact of 7ih Pay Commission may be taken into account whilo
fermulating tho-proposal. Hon'ble LEM (IC) & Chairman, CBT (EPF) advised that the
views of members bs iaken into account and tho andicipated cxpenditure bn
modernization & restricturing should also bo considered while framing the proposal
for consideration of the Board again ®

19,  The Comnmiitiee had ri._ecnmmen.ded that éince the CDIH[]l-ifEI'iZEItiDI‘I of al} the
functions of EPFO has been completed, hence the -I‘Jiinistry. needed to underfake a
reviow of the administrative costs being incurred, the reduction in cosis owing to
n:nmputérizaﬁnn and the measures that can he taken to reduce them fuither $0 as fo

pass't.he henefit of reduction in costs o the subscribers. The Gommittee note from
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- the mﬁly of EPFO that the proposal for reducing the administrative charges from
0.86% to 0.65% was deferred by the Board as the employees’ representatives felt that
the exisﬁng'funding requiremenis of Staff Pension & Gratuit:-,r'Fund, purchase of
_ office building, liksly impact of 7ih Pay Commission .may be taken into account while
formulating the proposal. And accordingly Hon’ble LEM {IC} & Chairman, CBT (EPF)
advised that the views of members be faken into accouni and the anticipated
expemiityr’e an modetnization ‘& restructuring should also be conside;ed while
framing the proposal for consideration of the Board again. The Commitice are of the
firm opinion that since the income of EPFO is signiffcahtiy more than the expenditure
on running the scheme, the administrative charges need to be reduced further and
bencfits should be passed on {o employers. The Committes are of the consldered
view that the EPFO should also strive to bring its expense ratic (the percentage of
assets used for expenses) down to the global average of around 2% and reduce the
administrative charges accordingly as hi_gha-ar charges are burdensome for small
ht;sinesses. The Committee would alse like to be apprised of the detaiis of the
arnounts provisions made/ spent on the sfafff buildings of the EPFO in each of the

last five years.

V.  FIXING ACCOUNTABILITY
Recummeﬁ{lation Para No. 11

20,  The Committee noted that the annual valuation reports as on March, 2007 and March
2008 were received by EPFQ in October, 2011 and August,émz respectively and lthe
valuers  for 2009-10, 2000-11 and 201112 were appointed only in November, 2012
indicating that neither the valuation. is done_on tirme nor are.the reports received in a time
botnd m.anner. The Commitiee desired that exemplary disﬁplinary action be taken against
the officials responsible for such huge defays. The Committec apined that due o fong
' dean’é the very purpose of meluding such pravisions gets diluted and hence valuation be
carried out timély and the benefits and contributiohs be adjusted according to the actuarial
: faluat]u.n and the annual ya!ﬁatibn reports also be disclosed fo give a clear picture of the
- value of the Tund including total delicits ardd the IiabiEiI[ea of the Scheme theréby ensuring
transparcncy and concurred with the suggestion of the Second Mational Labour Commmission
that since the valuation is. cﬁenc by the same actuary who designed the scheme, it is

desirable that an independent valuer does three yearly or five ycarly valuations.



21,

22.

The Ministry in their Action Taken Notes have stated as under:

"Actuarial Valuation Report as on 31.03.2015 has been received fom the Actuary
and further action on the matter s being taken by placing the same before CBT,
EPFO." :

YWhile velting fhe 'saEd ATNS the Audit made the follewing comments:

_“Mlmstrys replyr id not specifically addross the recommendation made by the PAC

- that-

- 23

under:

a. Examplary discipltnary action may bo taken against the officials responsible for
s_uah kuge delays.

b. An independent valuer {other than the acluary that has designed the scheme)
may be considered for three or five yearly valuation ™

In their furthr?r comments o the abmre said aun:l:t abservation, the Ministry stated 4s

- .

“(a):- it is inlimated that Sk, P.A. Balasobramanian was appointed valuer for the
annual valuation of EPS 18985 as on 31.03.2005, 31.03.2006 and 31.03.2007.
Thereafter, proposal was sent by EPFO for the appointment of valuer for annval
valuation on EPS as on 31.03.2008 vide lketior noe. Actuanalft18(3)2008/1 2/Vaif 15624
dated 10,12.2008. Bul as the acluary report for the petiod 2005 to 2007 was nol
received from the valuer il such time this Ministry informed EPFO vide lefter no R-
15011/204-55 11 dated 06.02.2008 that appointment of Sh. P.A. Balasubramanian
as actuary may be re-looked into for e annual valuation as’ on 31.03.2008. Further,
this Ministry also suggested EPFO vide lettar no. S-3502/7/2008-35.H dated
12.10.200¢ that EPS 1995 may bo valualed by appointing the actuary from the panel
of names of actuaries sent by Mimstry of Finance,

Due fo this, appointrnent of acluary was delayed. Hence, no official may be held
responsible for the delay as the delay in appointment of actuary for the valuation as
an 31.03.2008 was due to delay in submission of valualion repart by the actuary for

.p;'e'uricsus years, .8, as on 31.03.2005, 31.03.2006 and 31.03.2007.

(b} Regarding the suggestion of secand Labour Commission concurrod by Public

 Accounts Committtee that independent valuer does the valuation for 3 years/ 5 yaars

in place of getiing it done by same acluary who had prepared Employaes Pension
Schome, it is informadd thal the Employees Pension Schermne was designed with the
help of Sh. Bhudev Chattarjec, Actuary who bhad also conducied the first actuary
valuation of the Employées Pension Fund as on 15.11.1986. As per details recorded
above the actuary who did vajuation and prepared the Employess Pension Schems

. for the year 2005-06 and onwards are different pe:sons’nrqanlzatim than the Actuary

24,

wiho de':a]gned the Employces Pension Schemao, 18957

The Commitiee had observed lang delays in annual valuation of the Empioyges

Pension Fund and recommended (i) exemplary disciplinary action against those

responsgible for such huge delays, [ii} disclosure of annual vaiuation reports for

© ensuring _transparenc_:y_._ The Committee note from the'reply of EPFOMdinistry that
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delay in appoiniment of actuary for the vajuation as on 31.03.2008 was due to dslay
in submission of valuation repo.rts_ Ey tﬁe actuary for preﬁinus years ending on
31.3.-20{15, 31.3.2006 and 21:03.2007. The Committee would like {o be apprised of the
action 'taken!iiquidated damage imposad on the actuary. wﬁu delayed three
successive reports. The Committee further observe that the EPFO/Ministry have not
replied fo recommendation of the Committee_about the disclosure of the. annual '
valuation _répﬂrts for cnsuring :.transparéﬂcy.- The. ii:.:nvn’imiifteuee wolthd Iik.é io be
apprised of the views of the Ministryr_!EPF{f:- on the same. The Commitice desired to -
" be intimated abbut the details of the actuaries ap.pointed after 31.3.2007. The
- Commiftee exhort the Miniétry to ensure that actuarics arc appointed covery year and

{heir valuaiion reporis submitied on time.

V. MANDATORY REGISTRATION OF ESTABLISHMENTS WITH EFFO

_ Recommendation Para No, 13

25. The Committce recommended that whenever an establishment is set lp, they should
cormpuisority be fegistered with EPHFO also, as they register with Sales Taw/ VAT
Depariments efc. The humber of employees, categonzed by their wages, the casreépondin@
contrivution recoverad from the employees, and the employers’ contribution rem.itted to the
EPFO (even if it is zero) should be pul on tho website of EPFO. This will bring in
transparency and open a {:hz-inﬁel of complaints by the workers who have been foft out. The
Commitiee desired th.at the data provided by the Enterprise Survey {Economic Censusy
conducted by the Ministry of Statistics and Programme Imp!erﬁentalion can be used far
matching. the confributions received from complying establishments. The Commiftee further
racommended that the establishments not paying contributtons to EPFO, if not exempted,
may theﬁ be brought under the Scheme and also penalized either by displaying their names
on the websi{e andfor by iéaue of individual notices. The Committee strongly desited that
the Ministry may'exémine the proposat and apprise the Committee of the position within two
manths of the presemtation of this repodd.

26.  Tho Fﬂiﬂistry in thelr Action Taken Nolés have stated as under:

It is submitted that the Employees Provident Funds and Miscelianeous Provisions
Act, 1952 applies to the factories engaged in indusiries specified in Schoeduie | of
the Act and establishments notificd by the Government - under Section 1{3Kb) of
the Act and employing 20 of more persons. Making the registration of the
establishments mandafory at the Bme of set up Hself irrespective of the coverage
criteria under the Act would reguire amendments to the Act. Similarly, stipulating a
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mandalory  returt speciiying  the. number  of  employees, the wages and
contribution (if any} for all cstablishments irespective of coverage under the act
would redguire amendments to the Act to be made enforceable. It must be mentioned
that the compliance details of covered establishment including the conftibution made
by the establishment and the list of employees for whom the contributions is made is
currently available in the public domain on the EPTFO website. The information can
be used by .any worker whe has been leffout Further, the EPFO is making efforts to
gather intelligence from various sources {o seclre coverage of establishments and
workers. A Centratized Analysis and Intelfigence Unit {CAlUY has been setup at the
Headquarter of EPFO for the purpose. [ is also subtmittod. that the Ceonomic Census
is  an aggregated report and the details of the individual establishments cannot be
obtained from it. However, the Commitice's observalion i= noted and efforts will be
made to match the coverage at the aggregated level with Economic Census data.”

While velting the said ATNs, the Audit made the fﬂllowing coinnents:

"Mintsiry's reply did not S.pECifiCEﬂy address the recommendation made by the PAC
regarding compulsory regisiration of establishments as and when thoy register with
Sales TaxVAT departments.”

In their further comiments to the above audit observation; the Ministry siated as

"While noting the observations of Conwhities, it is submifted that the Employecs
Provident Funds and Miscellahcous Provisions Act, 1952 applies to factories
engaged in industries specified in Schedule | of the Act and establishments notified
by the Gavernment under Section 1{3){b) of the Act and employing 20 of more
persons. As already informod, making the registration of establishments mandatory
atthe time of set up itself irespeciive of the coverage criteria under the Act waould
reguire ameondmenis fo the Acl to be made enforceable. Further, it will make the
monitoring work more difficult. Accordingly, at this junclure compulsoty registration at
the t|me of mgistra’[mn with Sales TaxNAT Tax deparlments may nof be insisted

uporn.”

The Gammiﬂeg had recommended that whenever an cstabiishment is set up,

they should cmnpulsdrily be registered with EPFO also as they register with Sales

Tax/Vat Depariments efc. .The Commitiee note from the reply of EPFC{Ministry that

making the r.egistraticn of establishments mandatory at the time of setling up

itself,

irrespective of the coverage criteria under the Act would require amendmeants

io the Act o be made enforcealble; it will make the mc-nitnring.work more difficult and

| “therefore, at this juncture compulsory regis_tration at the time of registration with

Sales Tax/VAT Tax_'departmenté may not be insisted upon. The Commiitee are of the

considered opinion that making reqistration of establishments mandatory at the fime

of setting up would cnsure coverage of all establishments and consequently

maximum number of workers would be covered under the scheme. Furiher, in this K
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age of rapid computerization, the -Cumrnitte‘e icel th:at. monitoring would not be a
major issue, The Commitlce, therefore, reiterate that the registraﬁnn of the
esiablishments with EPTQ may be madé mandatery at the time of set up iiself. As
regards amendrn.ents in the Act, the EPFO may |':1;:tl'ate ‘appropriaic necessary action

- at the eariiest.

VI, FlXiNG TIME LIMIT FOR VDL.UNTARY COVERAGE |

Recommendation Para No. 18
30.  The Commiltea noted that a large number of requests for volunlary coverage were
perding with ihe Central Office and Tlegional Offices and desired that EPFO should |
presciibe a time frame for fssuing notification in such cases as kethargic approach of the
officers hurts the genuine interosts of the poor employees.
31, The Ministry in their Action Taken Notes have stated as under:

“The work of approvais and nolification under section 1(4) of the Acl has improved
-sigrificantly. The process of getting approval from the CPEC for notification has been,
sysiematized.  Significant progress has been made in the year 2014-15 with
approximately 450 of approvals having been given for issuing nolifications.

[t iz also submitted that the coverage under section 1(4)} of the Act is considered anly
where an establishment is not coverable undor section1(3} of the Act. To avoid
liabilites under Employees’ Provident Funds & Miscelianeous Provisions Act, 1952, it
s seen that maty a time the emnployers instead of filing application for coverage
under section 1(3) of the Act under report the number of employees and apply for
the coverages under section 1{4). Accordingly, it becomes nogessary o investigats
the possibility of coverage under section 1{3) of the Act bofore a recommendation is
made for issue of notification. In many cases after verification the coverage under
Section 1{4) have been convered into statutory coverage under Section 1(3) of the-
Act. Further it must be mentioned that in order 1o sfreamline the process of handling
of the proposals for voluntary coverage under Scclion 4{4) of the Act adminisirative
guidetines including timelines for various stuges of the process wore issued vide
Circular No. C-[IA0{11M4/KN&Goa/Vol. Cav/ 18077 dated 23.02.2015"

32, While vetting the said ATNs, the Audit made the following comments:

"Ministry may apprise iim TAC i il has prescribed a fime frame for issuing
notifications in stich cases ™

33. . In their further comments to lhe. above audil observation, the Ministy stated as
under:

"The observation made by the Commilice is noted. The work of approvals and -
notification under section {4} of the Act has improved significantly and the approval
from the CFFC for nolilicalion has been systematized. 0 order io streamline the
process of handling proposals for voluntary coverage under Section H{4) of Acdt
. administrative guidelines including timclines for various stages of the process were
ssued vide Circular No. C-HAOD14KNEGoaval .Cov/18077 dated 23/02/2015.
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S However, it k5 informed that there 1s no Spéciﬁc time frame anywhere in the CPF &
T MP Act 1852 and Schemes framed thereunder ™

"':""34 - The Committeé had recommended that EPFO may prescribe a time frame for

e

'_ |Esumg nutlfuca‘hnn in cases of requests for voluntary coverage. The Commitiee note

17.‘1.
-!"
1.4-

hfrum _the rEp!y of the EF'FDJ'Mmlstry thai though guldelmes have been jssued

'*ij";j-"" prescribing timetines, there is no specific time frame anywherte in the EPF & MP Act,

: R 1852 and schemes framed thcreunder The Committee arc of the view that a pcrmd of
_3 mionths may be prescribed for issuing notification afte_r a request is received for

.;u'uluntary coverage. The Committee, in order to ensure that réquests for voluntary
an . toverage are faken up timety and the workers do not suffer due to pmce‘dural delay,
reiterate their carlier recnmmendatmn that a time frame for issuing noi:lflcatmn may

" be prescribed by amendmg the Act |tscif

71 VI THRUST ON EFFICIENGY

- B Recommendation Para No..19
_ 35 The Gnn{m'ﬁ“te_c observed that the huge accumutations of EPFO which are to ba paid
. after a long period, that toa in the form of annuiies can be effectively uliized for tho
- developmental projects of the country, The Gumfnittee while agreeing that the funds -belon'g
td the workers f subsn;:rﬂaers and thoy expect maximuwn returmns from their investments, are of
the considered view that a developed nation will in long lerm give more benefits to the
peopld ﬁf the country by improving fiving EDI‘IE!E’[EGI‘IS- and increasing new and betler
employment apporiunities. The Commitee also noted that 1.16 % of the basic wages is
contributed by the Gentral Governimenl. The Comimitiee were of the view that since the
- EPYO has such huge funds and can earm handsome returns on these.funds, the burden on
" Central Government to contribute towards the pension funds may be reduced in the first
instance and evenlually done away with., The Committee desired the Mihistry to delberate
ypon the recommendatiah of the’ Committee fo L;.D:FT'EE out with options for investing in
developmental projocts and apprise the Committee of such deliberations and the decision

" trade thereon within two months.

36.  The Ministry in their Action Taken Notes have stated as under,

{a} "Option for Enuesting in developmental Projects.

The retirement savings directly managed by EPFO is appmxtmateiy T 7.42 lakh
" Ciores. The detalls of which under different caiegones are as undef:-
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Category | Sub-Category “ As on § % of Total

| | 31.03.2014 .
IGovern- | Confral Govt  Secwities | 1,74,805 12353 |69
ment {CGS) ) :

Public - Account  with | 98,486 13.26

Central Govt. N F
Special Depositt Scheme | 54,500 | 734
(5D3) : ' -
State Guaranteed 18,244 | 2.55
't Securities (SGS) 3 '
State Development Loan | 1,65,995 22,34

EE 5 o | I:
Puhlic Public Sector 1,81,049 | 2437
sector Underiakingsf Financial
Institutions (PSUSFEIs) i

Private | Private Sectar (PV ) A9,121 |B861
TOTAL ' 742,900 | 100

Approximately 68% of the retirement savings of EPFO is with Goverament and is
being utilised for the purposes in the best of mterest for lhe country.

Within the other debt insfruments issued by corporatos which includes both public
sector and private sector, most of EPFQ's investments aro in Scheduled commercial banks.
Approximately 1,15 lakh crores, (15.5% of the tofal} is invested in such entites. These
banks would typically fend the money for different purposes which would aid in generating
geanemhic ackvily assisiing in generating wealth for the country. '

Aporoximately 55 thousand crares {(7.5% of the total} is invosted in power sector,
Ancther approximately 17 thousand crores {2.4% of the total} is Invested in sactors like
housing finance, agro finance and railway finance,

The sectors noted abave are diroctly related fo developmont activities and financing
such companies is an indirect way of investing in developmoenial projects.

Considering all the facts as noted above, it may be sumimaiized that the retirement
savings managed hy EPFO is mainly with the Government and the funds wiich are ihested
in corporate bonds are being presently ufilized for the purpose of developmental activities.

~ {b) Dolng away with Government contribution in EPS,
As par the information provided by Pension Division, regarding doing away - with
1.16% contribution of Govt, towards £PS 1895, the actuary has projected an impact
of ¥ 32,365 66 crore, if the Govl, share is done away with " '

37.  While velting the said ATNs, the Audil made the following comments:

“Sudden removal of Government Confribution  may adversely impact the Pension
Fund. However, in our view the Hon'ble Comimittee has desired that the possibifity of
doing away with Govemment Contribution may be explored by the Ministry and it may
e réduced in steps.”



38. I their further comiments to the above audil observalion, the Mihistqr. stated as
under: '

"t i3 informed that for the current financial year 2018-17 aione the impact has becn
assessed for more than 4300 crores. This inpact will increase cvery year in futdre
due to increase in number of EPS, 1995 members and the eomesponding Increase
In contribution due to increase in pensicnable salary each year ”

39, The Commitee. had .remmmendéd that since the EF’FD has s_u:::h huge fﬁnds
and can edrn handsome rﬁturns on these funds; the burden on l'.‘.en'tra‘l Government
to confribute towards the pension funds may be reduced in the fi-fst instance and

eveniually done away with, The Committec nofe from the reply of the Ministry that
| the impact will increase cvery year in future due fe increase in pumhber of EPS, 1995
members and the corresponding increase in contribution due fo increasc in
penéiaﬁahlc salary each year. The Committec are of the firm view that the
EPFOMinistry shouid strive tnwards efficiency and maximum returns on investments
and, thorefore, reiterate their earlier recommendation thaf the burden on Central
Government to contifbute towards the pension funds may be rectuced in the first
instance and cventually done away with. The Committee also desire to be apprised of
the returns being earned by the EPFO on each category of investment, as enuinerafed
ins the table above, The Commitiee also desire that the mavnagement of funds of EPFC
should be done in a transparent manner and, hence, details of the il1vé51mel1is made
and-interest earned on each investment may be published in the annuat reports of the
EPFO.

AEEFEE
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CHAPTER V

OBSFERVATIONS/RECOMMENDATIONS IN RESPECT OF WHICH GOVERN-
WMENT HAVE FURNISHED INTERIM REPLIES

_ -Dhservnﬁnu f Recommendations

The (ommitles notes fhat even the Central Government has faltered in inaking
its contribution towards the fund that goes to the extont of R 1943.99 Crore as on
31.03.2012. The Commiltec note that that Ministry of Labour & Umployment issues
ganctions in respect of Government’s share of contithution {and for interest thereon )
for necessary adjustments by the Pay and  Accounts Office in the Union Goverument
Account. The Comenittee is shocked o note that the Ministry of Labour & Employment
delayed the issue of sanctions for transferring the Union Government’s share of contri-
" bution to the Employees’ Pension Fund. The Conimiltes while noting that sanction has
now been given towards payment of arrears of contribution desiee that the Central Gov-
ermmeiit should sct example Lo load afl other subscribers and make its conjbutions in
time. The Commiltes firther desives that the Ministey take the issue of additional alio-
chilon fo mesl the shorthall in the Central Government conlributions wifh Mainistry of
Finance and apprise the Conunittes in this regard. The Commities desite the Ministry to
consider the oplion that Cenlral Govemmenl transfer an amounts equal to the pervious
cortribution at the beginning of the [mancial year and balance may be transferred later
when sanction is given. The Committee also notes that the Governtent's sharc of pen-
ston conlribution to the Employees” Peosion Timd as depicted i the Public Aceount
and in the accounts of KPYFO should tatly. However, Audit noted that there was a differ-
ence of Rs. 129,98 crore in the two statemcats in respect of ammal aceonnts of EPFO
oy the year 2007-2008. The Commiliee find that despile repeated Velting cominents of
C&AG  this regard, the GPTO has not been able to reclify the discrepancy. "The
Commnttee desires the Ministry to take up the 1ssue with EI'FO 50 as to gel (he accounts
reconciled at the earlicst. -

[Observation f Recommmendations No.7 of 341k Repost of the
Public Acconnts Commiliee (10th Lok Sabia)]

Aclinﬁ Taken:

Mimistey of Labour & Employment has taken up the issue of shorifall in Cenlral Gov-
erpeneat’s sharc of contribition towards Linployees’ Ponsion Fund with the Ministry of
Finance foen time 1o time, As on 31.03.2016, there 1s a shortfall of Rs.4,651.93 crore
in the Central Government contribution towards the said [und, A provision of Rs 3525
Crore has been made in the Budpet Hstimaies of 2016-2017,

Ministry of Labow & Employmenl vide [etter No. CA-LAB/3- ?f}'m Acetf2014-
15(P1} dated 11.03 2015 hay confitmed thal the difference of Bs. 129,94 crore has becn
reconciled. (copy enclosed)
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Audit's vcﬂing comments on Ministry's ATN

Ministry may apprise the PAC of the timely tssue of sanction [or transferting the Cen-
tral Gowéenmesit share te the Employees® Ponsion Fund, The facts regerding reconcilia-
- tiog of difference of Rs. 125.98 Crore in the two statements (Public Accounts and

 IPFO Accounts) would be verified at time of next audit. Copy of letter dated
11.033.2015 sras nof fonnd atiached. '

Ministry of Labour and Employment OM No, G-20017/1/2016-55-2
- - daied 22 Pecember 2016

Ministry's further Action Taken on {he vetling comments of Andit

As desired by th-:: commiilee, copy of letfcs- d:.tm] 11.03. 2'[]15 igs enclosed for kind
information,

The amoun! allocsted in Budget wilh repard o the Governinent s share of confirbution
to Employees’ Pension Fund is transferred to BPFO timely. Also as regards ponding
conirifretion, the malter is taken up wilh Minisivy of Finance confinaoasly..

Obscrvation / Recommendations

The Commuttes desire thal the EPTO take steps to improve Lls accounbing procedures.

The Copwitiee are of the view that acconnting for the EFFO may also be done elec-

tronically using a customized software wherein, amongs! ather Improvements, it mey
~also be ensured that every month the share of Govomment’s condrthuiton hased upon

tast month’s contrbution by subscribers be cajeulated automatically and the advice sent

to the PAOQ, Umon Govemment, zccordingly, withm next threc days f or stijustment in

the accounts,

[Olﬂervaimn { Recormendations No.& of 3dth Report of the
I’ublm ﬁLcnunts l'“mnrmttcn {lﬁth Lok Sabha)l

Action Taleen:
The suggcstmua of the commitlee have beca uoted. it iz now pnssﬂ::ic to calen-
late the Government share of contribution towards Bmployces Pension Scheme 1995
on the lincs suggested by the committes.
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Aundit's velling comments on Ministry's ATN
Ministry’s reply did 1ot spectfically address the recommendation made by the PAC
that-"advice related to Gol contiibulion based on last month’s confribution by subscnb—
ers be sent to the PﬁD for d{lgustmcﬂt in the accounts™.

[Mrumtry af Tlabnur *md Emp]ﬂyment OM Na. G-20017/1/2016-85-2
: dated 22 December 2410}

Ministry's further Aciion T'alten on the veiting comments of Andit
The proposal for payment of Government Coniribution tnder Bmployees’ Pension |
Scheme, 1995 and differeniial amonnt for nymemen pension of Rs 1000/~ under Erm-
ployees® Pension Scheme, 1995 in RE 2016-17 and BE 2016-17 is being taken up with
Ministry of Fmance. Regauding observation of the. Comnitlee That every month the
share of Governmment’s contribution based upon kst month’s confribution by subscerib-
crs be caleulated avtomatically and the advice sent to the PAQD, Union Govemment, the
malker is being taken up by ETFO.

Observation f RLcnmmendatmm
The. Cornmitles note from Para 11 of the EFF Schems 1952 that theve are gertain mini-
mum mmber of mestings of Dxecutive Committes and Regional Committes o be held
in exch financial year. The Comuniltee are shocked (o find that there has been consider-
able delay in constitation of Regional Commitlees and shortfalls in convening mectings
of hoth Executive and Regional Commmiltecs. The Committec are not able to under-
stand how the Regional Commilless, without meeting and examining in detail the issues
 relating to the areas of thekr mandate are adminstering their Slates, monitoring recovery
of P conlrbutions sl setting the clawns speeddy. The Comimittes dircet the Mimstry
to take up the issue with the State Governmends Jor constitution of the Regional Com-
mitices at the-earliest. The Cormmittes [urther desive (hat these commillecs hold pre-
scribed number of mectings to ensure hetter and efficient enforcement of the Scheme in
the Stafes. :

[Dhsewatmn / Recommendations Ne.I3 of 34ih Repor( of the
I’uhhc Acconnls Committee {1Gth Lok Sahha)}
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Action ‘Faken: ' -

The Regionat Committess (Kmployees® Provident Fund) forthe Stale are consti-
tuled umder the provisions of Para 4 of Ewployees’ Provident Fund Scheme, 1952, The
Chairman, Central Board, is the competent authority to constitute / reconsiitute the Re-
gional Committee (EPF) [or the state under Para 4 of the Employecs’ Provident Fund
Scheme, 1952, The term of sach Regional commmttes is three years from the date of no-
tification m the Offieial-(ravette, Sub-Para (1) and 2} of Para 4 of EPY Scheme, 1932
provides for each State to advisc the Central Board on matters comnected with (he ad-
miriistration of the Scheme in the State and ip particolar on:- :

» Drogress of recovery of pruvi.danl- fund contributions and other chages
+ Fapeditious disposal of prosecution cases. |

+ Speedy seltlement of claims '

e Tssue of Annual Accowunts slips to members of the FPupd, and

» Speedy sanction of advances,

There are 23 Repional Commitlecs (BPH) copstituied in accordunce with Para 4
of the EPF Scheme for the States/ Union Territories m the couniry. As on 01042015,
ot of 23 Regional Cowmmittees, are in cxisience and perlained to the Stales of
Chhattisgarh, [faryany, Kerala, Madhya Pradesh, Puducheny (UT) and Uttrakhand
six(06). These Regional Coruniflee will be reconafituted in the year 2016-17 & 2017-
18,

Puring the year six {00) Regronal Commilices (FPE} have been due for reconsti-
tation and 12 (bwelve) weie overdue belween G1.04.2013 10 31.03,2015. Detals of the
same is piven hereunder:-

' S1.No. Name of Datcof Re- | Proposal  regarding
| States | copstition call for the nomina-
1. | Puajab | 07.82.2016 J tion in respect of Re-
'E_ | Tamil nadu 07.02.2016 monat  Committees
3. | West Bengal [31.03.2016  [for the stale have
Ta Dclhi 09.10.2015 been sent to the con-
5 | Assam 15032016 [cemed state during
6. . Kamataka [ 08.11.2015 - | 20152016,
SLNo. | Name of states | Pate  of recon- | Time of over due ap-
I sttution BIo,
L. Andhra  Pra- | 26.02.2015 I Year
| _ _jdesh - :
2. Dibar 03.02.2014 12 Yeuars
(3. _1Goa 09.11.2013 3 Years
4. [Gujarat _ [03.022014 {2 Years
| S Hrmachal 13.10.2014 | 2 Years
' _LPradesh - ) '




6. [ Imarkhand 29.03.2014 a

7. | Mahareshtra | 14.12.2013 3 Years

8. Odisha 03.02.1014 | 3 Years

9. Ragasthan | 26.02.2015 1 Yeur

10,  Tripura 26022015 | 1 Year
1L .| Uttar Pradesh | 03.02.2014 3 Years N
SLNo. | Numeof State |Date of Re- | Propesal calling for
_ constilition nominafion in respect
1 - | Chhattisgarh 28.09.2017 of Regional .Commit-
2 Tlaryana 22.01.2017 tees for the state will
3, Kerala 22.01.2017 |be sent during the

4, Madhya Pra-} 17.09.2017 | year Le. 2036-17.
desh _ '
5. Pondichorry 23.05.2007
R 1S

6. Uttarakband | 28.03.2017 ]

The matter of reconstitution of the Regienal Conmitiees for the above mentioned pend-
ing statcs was taken np with the respective Siate Govemnients and the Central Frovi-
dent Fund Cotunissioner has also formally taken up the 1ssuc with the Chief Secretaries
of the States/TFTs 1o expedite the proposal in the matier,

T ackdition to the above, dne to bifurcation ol the eratwiile state of Andhra Pradesh into
the states of Telangana and Andhra Pradesh, the proposal for constitution of separate
Regione! Commiliees for these two states was initiated with respective State Govern-
ments during the last year. The requisite proposals from both the States Government are
awaited. '

The provisions of the EPF Scheme, 1952 mandales that the Replonal Committees BT
of a Stale should meet al least two tines m o [inanctal year. Advisories have been is-
sued to he eomcemed Regional Commissioners (o enswre that the reguired number of
meetings is held. Duaring 2015-10 the slatus of mestings held by the Regional commit-
© leesis asunder

SL. [Re- [ Date |Dale of | Present Stafus / Stage of Reconsii- | Total
Mo | gionat | of Cow~ | tution - | Na. of
Com | Last- | plelion _ Mueot-
mittee | Noti- | of the ) ings
ficati | Nor- ' : held
on it |mal : during
the fcnure the year
(ia- lof : 20L5-
cotte | three 16.
o lyeams.ob : i _
L. | An- 2702 | 26.02. | The file of reconstitulion of the | Nil
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babrs | .2012 [ 2015 | Regional Commilice (BPT) [or the
Pra- ' state of Andina Pradesh has beon
desh submitted (o Hon'ble Chairman,
BT (EI'F) for approval on 43,09
riﬂlﬂ and a rerninder was [ssued
on 11.12.2015bat apperoval has not
neen received (il date. ] o

As- 16,03 l 15.03. | Proposa} for re-constitution. of | 0F
swn - | 2013 12016 7§ Regonal Committee for the state
- of .Assam has becn sent o the
: Principal Secretary Labour , As-
* | sam on 04.04.2016

Rihar |04.02 [03.02. |For rcconslilution of Regional 01
2011 12014 | Commiltes (UPT) fur the state of
[ ' Bihar, the fresh nominationg
frecommendalions have  been
calfed for fom the stale Govt, of
Bihay vide leter dated 21.04.2014
ot subsequent reminders dated
b4.052015 , 07.092015 and
A0.09.201 5 However, the same iz
awaited and the lalest reminder
has been issved n the matter on

_ © o IR03.2016. S
Chhat | 29.03 | 28.03. Tn existence, it
tispar | 2014 | 2017
h

Delhi | 11.1) [09.10. [For reconstifulion of Regional{ 1
2012 | 2015 | Committee (EPF) for the statc of
Dcthi, the [resh nommations f ree-
ormmendations have heen called !
for fom the State Govt. of Del-
hi(NCTY  vide  letter  dated
30.09.2015 apd a reminder was
Jssued on 04.12.2015 However, |
the same 18 awatled. The last re-
| I minder has  heen  sent  on
07.04.2016 m the matler.
Goa 13,11 | 09.11. §'The file for reconstitution of the |  Nil
2040 | 2013 Eegional Committes (EPY) for the '
| state of (Goa has been submilted to
o (he  Ilon'ble Chaltnan, CBT
(EPE) for approval on (7.07.2015
P "[and & Temindar has been sont o
' 11.12.2015 Tho requisite appiov-
| albas not been reecived, .
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The [le for the roconstitution of
the Repional Coramittee (EFT) for
the state of Gujamt was submitted
to Hon’ble Chafnnan, CBT (EFF)
for approval oa 05.11.2015. A
remnder was senl on 11,12 2015
in the matter. The Tequisilc ap-

02

I existence.

The file for the reconstitution of |
.| the Regional Commillee (RPF) for

the state of 1limachal Pradesh has
been  submitied to the Hon'ble
Chairman, CBT (EPF) for approv-
al an {#1.06.2015 and 2 reminder
was seit on 11.12.2015 in [(he
ratler The requsife approval has

02

The fresh pominations ¢ recomn-
mendations kave been crlled for

the reconstituéion of the Repional |

Comunittee, FPY for the Stale of
Jharkband [Tom the State Govt, of
thatkhand  vide letler dafed
27.03.2014.  Bubscquently, re-
manders have been issued on
28.01.2015 & 27.08.2015. How-
ever, the same i3 awaitcd 1.atest
reminder wes 1ssued in the matter

Nil

Nib

The fresh nomisations / recom-
mendations have been called for
the reconstilation of the Keglonal
Committee, LPT for the State of
Kamateka from the State Govt. of
Karnataka vide lefter dated
30.09.2015. Tlowever, the same is
awaited. Reminders have been is-
sued m the matter on 29.10.201%

02

In existence.

Y

7. Guga- | 04.02 | 03.02.
{rat 2011 2014
L | proval has not been received,
8 {Ilar- {23.01 | 22.01. It exi
] yana |.2014 ;2017
. | Hi- 14.10 | 13.10.
macha | 2041 | 2014
| Pra.
desh
_ T : | not been teceived.
10 tThar- }30.03 | 29.03.
| khand | .2011 | 2014
i 1 on30.00.2015.
11 {Kar- |09.11 $ 0811,
nataka | 2012 | 2015
|
b I & 04.04.2016.
12 [ Kera- | 23.01 | 22.01L.
L tla|.2014 | 2087 .
13 | Madh | 1809 | P09 |Inexistonce.
. ya 2084 [ 2007
L___ bra-,

02
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14 | Wlaha-
Tashitr

desh |

[15.12
2010

14.13.
2013

The fresh nominations / recom-
mendations bave been called for
from the statc Govl. of Maharash-
tra vide letter daled 26.11.2013,
Subsequently, remunders  have
‘been  1msued  on 13.03.2014,
$8.09.2014,

Lalest reminder in the matier has
been issucd on 06.04.2016,

) 28.01.2015, 1
| 04022015 and  PE1Z20 2015 |
t However, the samc Is awatted.

15 | Odish

04.02
2011

03.02.
2014

The file for the reconstilution of
the Regional Commillee (HPTF} [or
the State of Orissa was submified
to the Tlon’bic Chatrman, CBT
(EPF) for approval on 07.09.2015
and " a rominder  issued  on

al has not been reccived, )

11.12.2015. The reguisite approv- |

{1

16 Puduﬁ:

heiTy
D)

31.03
2008

04.06.
2011

Tn cxistenes.

02

17 [ Pun-

1% | Rajs-
. sthan

- fjab_ )

08.02
2012

07.02.
2010

In exivience.

1

[27.02
2012

26.02.
2015

| The filc for the reconstitation of
the Regional Committes (EPF) forr
the Slate of Regasthan was swbinit-
ted to the Hon'ble Chaitman, CBT
{(EPF) for approval on 06.10.2015
and a réminder was issued on
11.12.2015.The requisite approval
has oot been reccived.

02

19 | Tarnit
© ] Nadn

2013

0802

07.02.
2016

The proposal of reconstitulion of
the Regional Committee (EPF) for
the Slatc of Tamil Nadu was sub-
milted 1o the Pringipal Secretary,
(jovt. of Tamil Nadvo Deptt. of
Labour and Employment for ap-
proval on 07.04.2016.

02

I_Zﬂ ; Fripus
b

27.02
2012

26.02. ﬂThE file for the reconstitution of

2015

the Bepional Committee (BEPF) for
the State of Tripura has Dbeen
subinitted to the ITonble Chajr-
mar, CBT (EPF} for approval on

| 10.0%.2015 and a reminder has

03
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i - ) Jbeen issued om 11.12.2015.1he 7
' requisite approval has not been o

| ] received. _ R
21 [ Ultara | 29.03- | 28.03. In existence. Nil

. | khand | 2014 | 2017
22 {Uttar | 04.02 [ 03.02. [ The fresh nominations / recom-| 0
1 Pra- 1 2011 § 2614 | mendations have been called for
desh _ from the State Govt. of Uttar Pra-
' -desh. vide letter dated 27.03.2014.
Subsequently, reminders have|
been issued on ZR.0L2015 and L
27.08.2015. Ilowever, the samc
arc aweited. l.afest reminder has
been 1ssued mn the maller on

) | 30.09.2015. Ny
23 | West [ 0L.04 | 31.03. | The proposal for the reconstitution 2
Hen-  t 2013 | 2016 of the Regional Committee (FPF)
[ gal for the Stale of West Bengal was
subrmiitied 1o the Principal Secre-
_ tary, Govt. of West Bengal Depft.
r : ; of labow [or  approval on

L _ 01.04.2016 ) ]
24 | Telan |- - Fresh nonwnations have been -
oA called fromn the Swtate Govt of

Telangana for the constbution of
Ithe st~ Regjonal Commuttce
| (EPF) for the statc of Telangana.
However, the same are awaited
aird the latesl reminder has been
issned - in the maller om
| 30.09.2415. '

Andif's vetting comments on Minisiry's ATN

In the financial year 2015-16, as per informalion funished by the Ministry, re-
quited number of meeting of Regional Committees could not be held in some States.
Ministiy may apprise the PAC of the progress made in the cascs of reeovery, prosecu-
tion, non-gettlement of claims and pendency in 1ssue of annusl accounts shp members
in States where required number of meeting was not held during 2015-2016.
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[antly nt Labouy and Employment OM No, G-200T7/1/2016-85-2
dated 22 December 20163

Minisiry's lurther Action Taken on the vetting comments of Audit

The details of Asscssed arears of Unezempted seclor in all three Schemes, Prosccution
Cascs ufs 14 of the Act {Un exeppled sector, EPF, FPE and EDLI Schemes as on

- 31/3/2016 along with pendeney of cluims as on 31/7/2016 and working establishments
Accounts pending tor Updation as on 29/8/2016 iﬂI'E:SpE.f_.T. of those States where lesg
than two meetings of Regmnal memuec were leld 1n 2015-10. All the defails are
cocinsed,

{servation / Becommendations

The Commlice noticed various discrepancies n the implementation of the
Scheme vivz. ) _
a)  Palance jn the Intercst Suspense Accuunt increaved consivlently from Rs,
1244529 crore i March 2007 to Re. 22461.15 crore m March 2011 as it was not being
debited with correspondmg credits to subseribers’ accounds n 2 regular and timely
IAIIET.
by  Differcnce between amount of money under EPF corpus and the ﬁumuiatwa bal-
ance with all fs subscribers largely due to non updaiion of acconnts, unclaimed ac-
counls and monicys i franait reflecting inadequate services to the subseribers.

) Minus balances in subsceribers’ accounts,
d) - The funds were not {ransferred from one RO/SRO o other in case of employees
changing their yobs.

) Sharp increasc in unclaimed deposits and moperative aceounts rom 25.13 fakh
i 2006-07 to 73 talch in 2011-12.

) ‘The Demand Collection Balsnce Register was not being maintaired and the rec-
onciliation was not being done wilh the receiply of the bank.

o) Intcrest amounting to Rs. 7.74 crore was recoverable from {he bank [or dclayb in
c:reihtmg i EPFO account and the syslem to track the delayed croedits by the bank was
nod functional

h) - 55%of subseriber’s accouts were tot updated as on 31.03.201 L,

The Commitice while appreciating that all offices of the EPFO have been compulerized
" which has enabled updation of all subseriber’s accounts as on 31.03.2015, desire that a
streainlied procodure for handimg unclaimed deposils may be evaived mciﬂdm;: the
thne bBmit for claiming the amount; the EPFQ may also explore the oplion of investing
the amount kying as uncluimed I a Jong tenn scheme as recomnended by the Commit-
tee in subsequent paragraphs; the HPFO must insist on KYC details whsch should imvar-
tably inchude the details of the immdediate famnly to mingmize the unclaimed accounts;
the demand collection balance register may be maitained electionically and reconeited
daily; the intercst suspense account f inlerest scoound may only bo crediled with meome
- [ loss as pm'\:.fided in the Schome; the averape ratc of Rutercst on the investments may be
declared by the EPFO; the camings of EPTO may be prudently matehed with the Inler-
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cst payout to the subscribers; the iniercst on delayed credits by the bank may be auto-
matically calculated by the systern for each day of delay and the maximum time for
transier from one ROSRL to other may be reviewed 1n wake of computerization of the
functions of BPFO. The Commilies firther desire that & review of the computerized
"gystem may be made al regular intervals 10 update the systemn accordingly, FThe Com-
mittes nole fram the reply of the Ministry that Over Pay Committee had béen entrusted
with the work. of idenfifymy the reasons for nomus. balances, The Comuniites desire to
“be apprised of the indmegs of the Over pays Committes and recommends that action
may be initiated painst the neglipent officials responsible for minus balances.
[Ohservation / Recommendations No.13 of 34th Report of {he
Poblic Accounis Commitfee (I6th Lok Sabha))

Action Taken:
F7 () Balance in the Interest Suspense Account

Ii 15 mentioned that prior lo the financial year 2014-15, mmual accounts were updated
in the respective individusl ficld offices by manual mervention. Receipt & rctums werc
reconcited n the systom for each single cstablishment and annueal accounts were pro-
cessed by updating mitesest for the financial year.

At the close of the linancial year 2014-15, a new system of annual accounts updation
was introduced wherein the accounts were updated by wrediting the interest on the fimst
day of financiat year. Accordingly, more than 15 crore accounts were processed on the
first day of the Snancial year 2015-16. Further, as on 31/3/2415 the amount lying in
the interest suspense account (now called the Interest account wet. st February,
2013) was Rs. 33770 erorc. Out of this Rs. 30926.83 crore pertained to the inferes
earned durings the year 2014-15 which was to be appropriated during the year 2015-16.

17(b) Updation of Annual Accounts _

During the year 20F4-15 {as on 30.04.2010), lotal of 140538 lac accounls had been up-
dated and onky 2.62 lac accounts are pending for updation. Many of the accuunts are
held up due to technical plitches which are being addressed with the help of Infor-
mation Services Division,

17{c ) Negative Balance

The stalus of negative balance . members’ accounts shows a gradual reduction in indi-
vidual accounis, both n lemms. of the number of accounts and the amount in such ac-
cotnts. Inslructions bave been 1ssued to the fleld offices fo clear the nagalwe halances
in & time bound manncr.

F7(d0) Punds trapsfer

EPFQ has infroduced a Web Portal {Online ‘Pransfer Claim Portal) o facilitate online -
transfer of claime. This facility was launched on 2nd October, 2013, Tota) claims re-
ceived through OTCP from §2.10.2013 fo 31032010 are 3.97 lakh and these were at-
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tended online. Busther, 2 massive excroise was undertaken to resolve the fasue of pend-
g Anmesawe-K in the systern. This backlog bas almost been cleared. A few cornplicat-
ed cazes remain to be soried oul.

1 7{c} Unclaimed Deposit/noperative Accounts
EPLO has ercated Inoperative Accovats Onbine Helipdesk to assist the membess fo frace
their ineperabive accounts and withdeaw thelr PF accumubations. A facility to the mem-

. bers has been provided wherein a member may provide the details of is/her employ-

ment along with the pe.rmnal details. A Reference ID 55 created for cach case registorad
for fulore refcrence.

In addition to the above, LPFO has in the recent past launched awarcness campaigns
through the clecirenic as well as the point media 1o educate and encourage the members
to either get thelr accounts fransferred or apply for scitlement. The trade undons and
employers have heen requested Lo advise the members [or such transfer or setiicment.
"The {otal amount classihied as Tnc:pﬁmtwa Accounts as on 31.03.2015 is Rs 35,531.39
CLOTES.

e to growing awarensss more aod more subscribers are conung forward to get their
inoperative account settled. The amount dishbursed from inoperaltve accounts during
2011-12, 2012-13, 2013-14 & 2014-15 ae Rs, 95551 crore, 2890.48 crorc, 4316.7§
crore and 649101 crore respectively :

A magssive exercise for exact deermination of moperaitve account, ifs recopcilialion
with the physical record, idennfication of the person, s being taken up on priorily so
that the amount of moperative accmmi can be wefunded to the vightful clabmants. In-
stractions in this regard have been issued fo the field offices on 28.07.2014, 12.01,2015,
21.01,2015,11.9.2015 and 9.2.2016

The process of allotment of Universal Account Number (UAN]) bas alse piven the facil-
ity fo the individual beneficiary to indicate along wilh their cumrent TF account with ear-
tier PF sccouttis held by them. This will facilitate merger of all such accounts ine one
purrept account, which in turr, will reduce a substantial mumber of inoperative ac-
counts. :
}7(f) Demand Collection Balance Reglster (DUBR) not maimtained and the reconcilia-
tion

A software has heen developed to Teconcile open chatlan in the legacy S}fstc:m which
will enable 1econcifation of fhe past gaps in DCBR. DCRR rectification software 18
being lested for launching the same i the feld offices within 3 months,

17(g)} The following steps. have been taken by HPYO {or Fecovery of Inlercst on de-
fayed paymmﬂa.

CPFO has slarted collection of contribution throngh ECK (Electronic Challan Receipt)
wef 01.0420]2. Under ECR a ceniralised report is automatically goenerated on de-
laved credit and the interest amount thercon, which is accessible o field offices for
clarming Thtercst on regular basis,

A conputerised syslem o calculate the ilerest on belated credit has been put i place
w.c.f. Dclober 2014 in order t0 ensure (bat the Inlerest on belated credil is caleulated
correctly for recovery from SBE
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" BPFOQ has also lavnched Infemnct based collection mode from August, 2014 wherein
remittance is eredited directly into the accounts of TPFO and the scope of delayed cred-
it has further been grestly reduced. I May, 2015 the Central Governiment hes made it
mandatory for employers (o pay stattory contribation electromically throsgh internet
banking only. Thus, as the payment platform has moved from physical transactions to
the electmni:: moede such Instances have coine down exponentially.

17¢h) Updation of Annual Accounts :
The tollowing table gives the picture of the work iiona in the last few year for updatmn
of anniat accounts.

Year ) Tolzl accounts | Pending  Jor
npdated { m | updatiosn {in facs)

____lucs) | ]
2007-08 | 393.83 136119 ]
2008-09 | 581,93 426.22 ]
2009-10 | 563.54 | 473.54 |
20i0-11 60665 727.91

| 2011-32 | 1662.01 38. 31

2012-13 .| 1290.91 128 31

2013-14 135698 75.56

2014-15 | 146538  [2.62?

* As on 30.04.2016 '

The pendency of accounts is dynamic because the defaulling cstablishmends remit dues
for the past period, which regires updation of accounis for the past penod. All the ac-
cownits, which aee due, have already been updated leaving a small number of accounts
due to lechnical problems. The pendency on acvount of technical glitches in the system
will he cleared with the help of Information Services Division,

Audit's vefling comments on Ministry's ATN

Mo farther comments for 17 {a) to 17¢h} except 17 (). Ministty miay apmise lhe PAC
ol the manner and the mstruction issued (o the fiekd offices o clear the minus balances in a
time bound manner, Findings of the Over pay Commitiee and the action initiated against
neghgent officialy responsible for minms balarmm may also be apprise (o PAC.

[Mlmstr}' of TLabour and leﬂuymmt On No. G-20017/1726G16-55-2
_dated 22 December 2016

Ministry's further Action Taken en the vetting comments ol Audit
A compichensive elfot for invesiigating the reasans for minus balances was initialed
on an All India level. It was found that nepative balance norc often than not were bo- -
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cause of accounting erxces/sefiware enors. However, in a [ew cases negative balance 1s
due o overpayment. Owver Paymeot Committee hay been entrusted with the work of
ilentifying the reasons for such menus balances, In case of any minus hatances duc to
negligence on the part of any of the officials, the committee recommends recovery of
the actual emount Hom the concerncd officials. As on 31.03.2016, the mnus balance
has been reduced to Rs. 193.46 crore in 2,39,739 accounts,

NEWDELHIL; - PROF. K.V. THOMAS
06 April, 2017 . Chairpersoa )

{6 Chaitra, (939 (Salka) . Public Accounts Conmittee
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'REPRESENTATIVES FROM THE OFFICE OF THE COMPTROLLER AND
AUDITOR GENERAL OF \NDIA

1. Shd. Nand Kishote - Dy.CAG(DCR)
2. ShriMukeshP. Singh ~ - D.G (ACE)
2. Al the outset, the Chairperson welcomed the Members and the representalives

of the Dﬁicé of the CEAG of India to the sitting of the Committee. The Chairpersan
then apprised the Members that the meeting‘ has been convened o consider and
adopt six Draft Reports as already circulated to Members. Thereafter, the Commiittee
took up the following draft reports one by one for consideraton:

() Drafi Report on "Suburban Train Services 0 indjan Raiways”;
(i) Draft Report on "Commescial Publicity in Indian Rallways";
(i} Draft Report on "XIX Commonwealth Gameas 200" ;

{iv} Draft Report on Action taken Govemnment on ohservationsf recommendations
contained in 34" Report (16" Lok Sabha) om “Employees Provident Fund
Orgarisation™; .

(v} Draft Report on Action taken by Government on obsepvations/ recommendations
contained in 48° Report (16!" Lok Sabha) on "Avoidable Expenditure on Senvice
Tax by Insurance Regulatory Developrment Authority (IRDA)",

{vi) Draft Report on Action taken by Government on observations! recommendations
contained in 40" Report (16™ Lok Sabha).on “Management of Satellife capacity on
DTH Service by Department of Space”. '

3. After defiberations, the Drafl Reporis were adopted uhanimously by ’Lhe'
Cormmittee  except Draft Report at  Serial Nm.. (i} above whersin minod
chang eéfmudificatiaﬂs were suggesied by a Member. '

4, Hon'ble LGhairPErsan, thereafter, also informed the Members that a grﬁup
photograph of Members of PAC with Hon'ble Speaker, LOkISabha has been Grgani.seci
on 7 April, '2Fi}‘i? at 1000 hrs at the courlyard behind P.N.O,; near Gaie No. 1,
Parkament House. He reqdested all the Members fo be present on the occasion,

5. The Chai_rperson thanked the Members ﬁ::r.' thelr, participation .in the
consideration and a{ioptiaﬁ of the Draft Reports and the repreae;ﬁativea of the C&AG

of India for assisting the Comunities in the examination of the subjects.

The Comnittee then adipurned.,
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APPENDEX-H
{Vide Paragraph 5 of Infroduction)

ANALYSIS . OF THE ACTION TAKEN BY THE GOVERNMENT ON THE
OB3ERVATIONS/RECOMMENDATIONS OF. THE PUBLIC ACCOUNTS COMMITTEE
CONTAINED IN THEIR THIRTY-FOURTH REPORT (SIXTEENTH LOK SABHA}

Gy

(i)

(i

(iv)

{v)

Total number of Obsatvations/Recommendations

Dbservaﬁonszgcnﬁimenﬂatiuns of the Committee

which have been accepted by the Government:

" Para Nos. 1,3,4,5,6,10,14,15,16.18 and 20

ObservationsfRecommendations which the Commiitee
do not desire to pursue in view of the replics received
from the Governrment: |

-Mil-

Observations/Recommendations in respect of

which replies of the Government have not heen
accepted by the Committee and which  requive
reiteration:

Para Nos. 2,9,1-1,13 and 19

ObservationsfRecommendations in res;:ucc't of
which the Government have furnished interim replies:

Para Nos. 7,8,12 and 17

20
Total ;11

Percentage; 55%

Total : 0
Peorcentage: 0%

Total : 8
Percentage; 25%

Total : 4
Percentage: 236%




